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[ Translation)

(v) Need for an Industrial Growth
Centre in Palghat (Kerala)

*SHRI V.S. VIJAYARAGHAVAN
(Palghat): Palghat district of Kerala is indus-
trially backward. The growing literacy has
pushed up the number of educated unem-
ployed in this district. This district has not
received adequate attention for its all-round
development even after independence.

| welcome the decision taken by the
Government of India to set up a few Indus-
trial Growth Centres in Kerala. Undoubtadly,
this step will help in the industrialisation of
the State. These centres should be set up in
those districts where industrialisation has
not taken place and which have great poten-
tial for industrial development. The Palghat
districton this ground rithly deserves agrowth
centre.

| would, therefore, request that an In-
dustrial Growth Centre may be set up in
Palghat District.

(English]

(vi) Need for setting up Sugar Facto-
ries in Aska region of Orissa

SHRI SOMNATH RATH (Aska): Sugar
industry is one of the major agro-based
industries. It is necessary that new sugar
factories should be started in the Southern
region. In some areas of Aska parliamentary
constituency, there is good production of
sugar-cane. The starting of sugar factories
in the proximity of such areas can help the
sugar-cane cultivation to boost production.
Taking into consideration the production of
sugar-cane, three factories should be started,
one at Sumandal, the second one in be-
tween Soroda and Badagada and the third
one in between Purushotampur and
Hinjilikatu. It has been admitted that the
sugar-cane cultivated inthe Southern region
particularly in Aska parliamentary constitu-
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ency contains more sucrose content. As
such, the sugar production can be more in
South on account of more sucrose content.

The establishment of three sugar facto-
ries in the three places as cited above, can
help our country to augment sugar produc-
tion to meet the rising needs of the country.

[ Transiation]

(vil) Need for announcement of remu-
nerative prices sugarcane

SHRI KALIPRASAD PANDEY (Gopal-
ganj): Mr, Speaker, Sir,the Government has
been fixing the Statewise price of sugar-
cane every yearonthe basis of price of sugar
in the open market. As per the agreement
between the Minister of State of the Ministry
of Food and Civil Supplies and the mill-
owners on 14th September for the purpose
of sale of sugar in the open market, sugar is
being suppliedtothetraders atmills'godowns
at the rate of Rs. 775/- and Rs. 800/- per
quintal. Hence the present retail price of
sugar that is Rs. 840/- and Rs. 900/- per
quintal in the open market is in accordance
withthe Government announcement. Under
the provisions of the dual sugar policy, the
Government should have announced simul-
taneously the farmers’ due share in the in-
creased prices. The difference in the price of
levy sugar and retail open market price of
sugar for acommon consumer has gone up
to about Rs. 475/- per quintal. Earlier this
margin did not exceed Rs. 150/-. The main
reason forthe recent price rise of sugar is the
smuggling of sugar at higher prices from the
border states to Bangladesh, Nepal, Burma
and China. In view of this rise in price of
sugar, the price of the sugarcane for the
farmers should be about Rs. 55/- per quintal
andthe State Government should announce
this price forthe sugarcane before the begin-
ning of the crushing season for the year
1989-90 without any further delay. Other-
wise, in order to get their due, sugarcane
growers would not allow any sugar mill to
operate and it will give rise to a very tense

*Translation of the speech originally delivered in Malyalam.



